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are aware of the latest ey8teml and pracIIcM adopted there 
and It would enable tMm to update their profeeaional 
HrvIcee. 

MR. SPEAKER : Mr. Minister, pie ... unde ..... nd the 
question. 

Shri Nalk, please put your second supplementary. 

SHRI RAVI SITARAM NAIK : Sir, with the rising number 
of AIDS victims, what steps the Govem!n8nt propoaea to 
take in order to spread an awareness programme in the 
rural areas. 

MR. SPEAKER : Shrl Naik, you have to put a pointed 
supplementary, not a lengthy supplementary. 

SHRI RAVI SITARAM NAIK : Sir, I have put a pointed 
supplementary only. I would like to know, with the rising 
number of AIDS victims, what steps does the Govemment 
propose to take in order to spread an awaren ... 
programme in the rural areas? 

MR. SPEAKER : He has already answered that 
question. 

SHRI RAVI SITARAM NAIK : Sir, I would like to know 
from the han. Minister the number of AIDS cases in the 
State of Goa. 

MR. SPEAKER : Mr. Minister, this is a very specific 
question with regard to the State of Goa. How many AIDS 
victims are there in the Slate of Goa' 

SHRI DALIT EZHILMALAI : Sir. we have the tolal 
number of cases. We do not have the Slate-wise break-
up. 

MR. SPEAKER : How many AIDS cases have been 
detected In the State of Goa? 

SHRI DALIT EZHILMALAI : Sir. we do not have the 
State-wise break-up. But we will provide It to him. 

SHRI K.C. KONDAIAH : Sir, I think. the hon. Minister 
has not understood our question at an. I allked a very 
specific question. The question Is whether the attention of 
the Government has been drawn to the news Item 
captioned. ·Cross spent on spreading AIDS awaren .... not 
a penny on victims". As per the reply of the Minister it has 
been stated that RI. 175 crore has been spent In a period 
of three years towards awarenea programmes. I would like 
to know from the hon. Minister whether the Govemment 
has spent any specific amount or whether they have 
..... rved any amount for the AIDS victims. 

SHRI DALIT EZHILMALAI : We have noted the news 
Item. In order to provide relief and treatment to the vIctIme, 

we have aeIected doctora and they are being Hnt abroad 
for training. 

SHRI K.C. KONDAIAH : My specific question is whether 
any amount has been demarcated for treatment of AIDS 
patients and for rehabilitation of their families. 

SHRIDALIT EZHILMALAI : Sir. if the hon. 
Membet wi8hea to know the actual amount thai is being 
spent on treatment etc., the Information would be furnished 
to him. 

[Transllltion] 

SHRI VIJAY GOEL : Mr. Speaker Sir. I want to know 
from the Hon'bIa Minister the basis on which grants have 
been allocated In the given statement of state-wise grants 
releaud and expenditure reported? Is It baaed on the size 
of the state or the number of AIDS cases reported from 
the states? Mr. Speaker. Sir. you may nollce that KeraJa 
with five Zonal Board Testing Centres has been allocated 
Rs. 172 lakh where as Deihl with 10 centres have been 
allocated only As. 164 lakh as grant. I would like to know 
the basis of this discrimination - is It baaed on the number 
of cases or the size of the state? 

SHRI CHANDRASHEKHAR SAHU : Union Territories 
have reported more cases of AIDS. 

SHRI VIJAY GOEL : Mr. Speaker. Sir, my second 
submission Is. will the Minister be p1eaud to give the 
break-up of the amounts spent on preventive measures and 
for providing facilities in the hospitals for the treatment of 
AIDS patients? 

{EngNsh] 

SHRI DALIT EZHILMALAI : The amounts of grant 
are baaed on the number of AIDS patients and pre-
valence of the dIse .... It Is not baaed an the size of the 
State. 

Review of Labour Law 
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·64 SHRI RAMTAHAL CHAUDHARY : 

SHRI MOHAMMAD ALI ASHRAF FATMI : 

WUI the Mlnlater of LABOUR be pleaud to state : 

(a) the varIouII aspects of labour problems in the 
country; 

(b) whether the Govemment propose to appoint a 
Review CommiI8Ion to look Into the labour laws keeping 
In view the Impact of Hberalleatlon; and 

(c) If 10, the detaJII theNof ? 
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[Translation) . 

THE MINISTER OF LABOUR (DR. SATVANAAAVAN 
JATIVA) : (a) to (c) A statement is laid on the table of the 
Lok Sabha. 

Stat.IIIent 

<a) to (c) A number of labour laws have been enacted 
from time to time to addreas various aapects of labour 
problems which assumed Importance and atII'aCted poinlf'd 
attention at a particular point of time. These encompass 
a vast span of subjects which include Freedom of 
Association and Trade Unions Rights. conditions of work. 
Minimum wages. Social security. Labour relations. migrant 
workers. employment of children. etc. While many of these 
issues are of continued nature. some of these may have 
ceased to be of importance. 

The process of liberallsation and structural adjustment 
was set in motion. in 1991. This was followed by 
changes in the fiscal policies. trade policies. foreign 
and investment policies. etc. The changes In the economic 
and trade policies have not been followed with suitable 
and appropriate modiflcations in labour laws. Accordingly. 
it is felt that there is need to review comprehensively 
the labour laws so as to ensure both consistency of 
labour laws with the general changes taking place in the 
economic policy and also to provide for greater weHare of 
the working class. In this context. the Government is 
considering to set up a high powered body on Labour to 
go Into this entire question. details of which are being 
worked out. 

SHRI RAM TAHAL CHAUDHARY: Mr. Speaker. Sir. the 
labourers In our country are facing several problems and 
a number of laws have been enacted to solve their 
problems. HOW8IIer. the officials responsible for enforcing 
the laws are unable to enforce them properly. The labourers 
818 still not getting the due minimum wages. Whether it is 
the question of availing leave or medical facility or any other 
benefits. these are being denied to them. This tendency is 
widespread both in the Government and the private 
factories. It becomes all the more agonising when the large 
scale Government establishments such as H.E.C.L. and 
SAIL in Bihar employ supply labourers who are retired after 
25-30 years of service and still are not given any 
benefits. If the Government establishments treal workers in 
such a manner. the private factory-owners will definitely 
exploit them. Hence my question Is as to what action is 
proposed to be taken by the Government to provide the 
labourers their due and prevent their exploitation? 

DR. SATVANAAAVAN JATIYA : Mr. Speaker. Sir.' the 
Hon'ble Member h.. expreeeed his concern about the 
minimum wages. The Ce;ntralGovernment have given very 

cIItar diracti ..... NgMIIng the minimum .............. 
the enforcement 01 the same .. to .. enand by the 
various State Governments. Central Govemment and lie 
Union Ministry have given the dlrectIvea and luggested RI. 
35 as the minimum wages. hoWeIIer the State Government 
enforced it fixing the wages at lower and at places even 
upper levels than the suggeated rate. At places. the figures 
definitely cause concern. I have got Information pertaining 
to all the states. If Hon'ble Member ~ to h81II8 any 
information regarding any particular state; It wi. be 
furnished to him. The direct1ve8 given by the Union 
Government clearly peg the minimum wages at thirty five 
rupees. Some States have doled out even more. for 
example. the Government of Haryana has taken a notable 
step by linking It with the Dearness AHowance. whereas 
some states were not being able to ensure grant of even 
the minimum wages. A conf8rence waa recently held in the 
western region wherein the delegates of thole stales had 
raised this point and admitted to it. They also expressed 
concern over it. 

The second area of concem pertains to the contract 
labour. As you have stated regarding the contract labourers. 
definitely they should not be employed in work of regular 
nature. Such directives have also been issued. If 
the Hon'bIe Member has any specific question in his mind 
in this regard. he may put it and I shall try my best to 
answer it. 

SHRI RAM TAHAL CHAUDHARY : It Is a matter of 
regret that the minimum wages have been pegged at Rs.35 
by the Union Government whereas Bihar has fixed Rs. 40 
as the minimum wages. This is the anamoly. The Union 
Government should have given more whereas it is giving 
less. You may get an enquiry conducted in this regard in 
the H.E.C.L. and S.A.I.L. factories located at Ranchi and 
also in the private factories. 

MR. SPEAKER : Please put your question. 

SHRI RAM TAHAL CHAUDHARY : I am going to put 
my question. Hon'bIe Minister of Labour propoaes to set 
up a high level Committee and It is evidanl in hit repIv. 
By when this committee is PfOPOMd to be Nt LIP ao as 
to solve the protHma of Iabou,.,.? 

DR. SATVANARAVAN JATIVA : The minimum wages In 
Bihar are Rs. 27.30 and maximum wages are Rs. 39.70. 
The establishments under the control of Union Government 
pay Rs. 39.51 as mini,...,m wages and RI. 71.04 as 
maximum wages. As regards amendment in the labour 
laWl. the Ministry aharel lhe hon'ble member's concern 
and dlacuuions are being held in this regard. There is 
every Ilkelillood· of making an announaementln 1hII NOBrd 
very Ihorlly, rlllher in the CUNnI yea, ...... 
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PROF. RITA VERMA : No One .... would have the 
time to speak today. 

SHRI BASU DEB ACHARIA : Mr. Speaker, Sir, 
amendment should be made in the labour laws. Section 
20 of the Contract Labour Abolition and Regulation Act is 
violated very often. It provides for payment of same wages 
for same work to the contnlCt labour as is paid to the 
regular worker. However the Central Government undertake 
ings and establishments are not implementing that Section. 
A number of sections under this Act are flouted. We would 
like to know as to whether the Government has any such 
proposal through which an amendment can be made In 
the Contract Labour Abolition and Regulation Act? The 
amendment should be of such nature that it is not violated 
and In case of violation, stringent measures are tean 
against the offenders and a provision of strict punishment 
may be made. Whether the Government have any such 
proposal or are likely to introduce H? 

DR. SATYANARAYAN JATIYA : The concern expressed 
by Shri Acharia in his query regarding the Contract Labour, 
has a very wide scope. Definitely, a contract labourer is 
not expected to handle the work of a regular labourer. 
However such a practice is resorted to in the lure of earning 
high profits and thus different wages are paid to the 
labourers doing work. Such a practice has not been 
accepted in principle and I agree with the suggestion put 
forth by the Hon'ble Member regarding making an 
amendment in such laws, implementing them properly, 
updating them and preventing the exploitation of the 
labourers. Keeping this end in mind, whatever amendment 
are required, will be made. 

[English] 

SHRIMATI GEETA MUKHERJEE (Panskura) : Mr. 
Speaker, Sir, I would like to know from the hon. Minister, 
the attitude of this Government towards the comprehensive 
Bill for the welfare of agrlculturallabo~rers which was being 
discussed during the previous Government's time. Is this 
Government agreeable to have that Bill passed or not? 

[Translation] 

DR. SATYANARAYAN JATIYA : Shrimati Geeta 
Mukherjee has put her question and her concern expressed 
therein Is quite genuine because a number of laws have 
been enacted for the labour force. But of all the laws 
enacted in our country, more than half have been 
formulated for the organised sector. Hence It is expected 
that similar laws should be enacted for labour working In 
unorganlsed sector. Last time, a committee comprising of 
Ministers was set up which upheld that consultations are 
required to be made regarding the agricultural labourers 
working In unorganised sector and a law should be enacted 

In thle regard. It has been our Intention to ensure the 
..... of the labour force. I agree that a provl8loii should 
be made for the benefit of labour employed In the 
unorganIsed sector so that they may get proper mtntrnum 
wages. Dl8cua1ons are continuing with the labour unions 
In this ragan:! and the Government agrees. with the need 
to introduce such a law soon. 

SHRI TARACHAND SAHU : Sir, I represent the ..... 
where the Bhllai Steel Plant, the biggest such plant In AsIa 
is located. The condHion of labour fon:e In my area is 
pitiable. The large scale public II8Ctor unIIa such as HSCL 
and DRP are nat able to pay the wages and no money 
is being paid In the Provident Fund Accounts of the 
labourers either. I would like to know from the Hon'ble 
Minlsler as to whether the Government Ie aware or H? If 
not, what steps does the Government propose to take In 
this regard? 

DR. SATYANARAYAN JATIYA : Sir, the issue of 
payment of wages in an enterprise or undertaking is related 
to the Ministry of Industry. As for the provident fund iasue, 
it is correct that money should be deposited in the 
Provident Fund Account and if any undertaking defaults 
in this regard, action will be taken against it. 

PROF. RITA VERMA : Mr. Spaaker, Sir, I wouid like 
to say to the Hon'ble Minister that the sooner a commission 
is set up to review the present labour laws, the better H 
would be. Apart from this, there are several such standing 
orders which are followed In several enterprises. For 
example, there is a standing order in the BCCL, wherein 
under the section 28, any labourer can be dismissed at 
any time without assigning any reason. it is apparent that 
in such an event, people will go to court, suits will be filed 
and the pracious time and money of the Government will 
be wasted. Hence I suggest that a commission should be 
set up to review it so that such anamolles, anti labour laws 
and standing orders may be removed. 

Similarly, contract labourers are being subjected to 
exploitation and injustice in the public sector undertakings 
righ~ under your control. These labourers have been 
working for 25-30 years I would like to ask Hon'ble Minister 
as to by when a commission wUI be set up in this regarcl. 
I am aware that Hon'ble Minister is vary kind and is a soft 
hearted poet. Hence you should appoint people of similar 
thinking and Ideology in this cbmmission who may submit 
a time bound report. Whether the Hon'ble Minister will. give 
an assurance to the House In this regard? 

DR. SATYANARAYAN JATIYA : Sir, the point raised by 
Mrs. RHa Verma is definitely a matter of concern for all 
of us. The Government intends to make amendments in 
the labour laMl which are not relevant. As for the issue 



27 JUNE 2,1898 28 

of 8I8ndIng orders an the bull of which the 1Ibou .... a .. 
being expIoItad, I would. IIk8 to aubmIt that the ~ 
ordeI8 are not above the law. However, If labour laws are 
being CMNIooIc8d and atandlng orde .. are followed inIItead 
and such a thing CCIIMa to the notice of the GcMrnment. 
action will be taken. Apart from this, the auggeation of 
conatItutIng a commission has a wider ambit. It is in the 
interest of the labour force that Iabou .. rs a.. may not 
exploited and this suggestion is under consideration In the 
Ministry. 

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, 
the Committee has made certain recommendation .nd 
hal given .uggeatioI1i In this regard. I would 6ke to 
uk the Hon'bIe Minl8ter as to what ... the recommen-
dations made by the CornrnIltee regarding abolishing the 
contract labour system. What atepa does the GCMlmmant 
propose to take to protect the labourers? Whalhar the 
Govemment intend to take any action to abolish the 
contract labour aystem or not? If it is going to take .ny 
action, the time by which it is likely to take .nd if not, the 
re8llOl'll therefor? 

DR. SATYANARAYAN JATlYA : The concem expressed 
regarding problema relating to contract labour system is 
genuine and this issue is under the consideration of the 
Government. An announcement is likely to be made in this 
regard very shortly. 

SHRI CHANDRAMANI TRIPATHI : Mr. Speaker, Sir, the 
Minimum W.ges Act is being violated in M.dhya Pradesh. 
Along with the contract labourers, the daily wagers working 
in the .Povemrnent Departments are also drawing .... 
amount than the stipulated minimum wages. I would like 
to know from Hon'ble Minister as to whether the 
Government is aware of it? If 80, what action does the 
Govemment propose to take in this regard? 

DR. SATYANARAYAN JATIYA : Sir, the minimum wages 
stipulated in MacI1ya Pradesh is As. 26.46 and maximum 
is As. 55.19. Hon'ble Member hal spoken of the violation 
of Minimum Wages Act In Madhya Pradesh. I do not h.ve 
the information as to how much deerneu .lIowance should 
be added to Rs. 26.46 but CMlr all the minimum wages 
shoutd not be .... then As. 35. 

SHRI CHANDRAMANI TRIPATHI : WIH you look into 

DR. SATYANARAYAN JATIYA : It will be looked into 
and If the wagee are found to be less than the required 
rNnll'lun wagea, the Stale Gov8mment wi be BIked to 
rectify It. 

WRITIEN ANSWERS TO QUESTIONS 

{English] 

MII ... ncy In J .. K 

85. SHRI SATYA PAL JAIN : 
SHRI MADHAVRAO SCI NOlA : 

Win the Minister of HOME AFFAIRS be pleased to 
state: 

(.) whether the Government are aware of the recent 
massac .. by the mHltants in Udhampur district of Jamrntl 
.nd Kashmir; 

(b) If 80, the number of persons kHIed by the 
militants in the Stete of Jammu .nd Kashmir since the 
beginning of 1998; 

(c) whether the Govemment have found .ny 
evidence of the involvement of any of our neighbouring 
countries in encouraging the milit.ncy in J & K; and 

(d) if so, the efforts made by the Government to 
bring normalcy in J & K? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. A Group of armed militants killed 
26 persons in the night of April 17/18, 1998 at P.r.nkol 
and Dheklkot vlUagea in Udhampur district. 

(b) The number of persons kined by mllit.nts in 1998 
(upto 30.4.98) is as below : 

Civilian 

248 

Security FOfCe 

82 

(c) It is a well known fact that Pakistan is 
sponsoring, .iding .nd .betting milit.ncy in J & K. 
Interrogation reports of a number of militants arrested by 
Security Forces .nd diaries/documents etc. recovered from 
them h.ve confirmed this fact. 

(d) The stape taken by the Government to tackle 
militancy in J & K include IUIIained anti-terrori8t operationa 
by the Police and the Security Forcee, including Int...we 
patrolling on the bordern..OC and hlntertand, establishing 
pickets in wlnerable ..... , strengthening of State Police, 
strengthening of the Intelligence network and coordination 
of MCUrity .rrangements among various agencies. 
Development needI of the State a .. aIIo receiving urgent 
attention and the State Government is facilitated in Its 
vario&.II effortl to restore norrnaJcy . 

......... Com ........ on ....., Induatry 

·88. SHRI V.V. RAGHAVAN : 
SHRI R. SAMBASIVA RAO : 

WIll the MInIster of FOOD AND CONSUMER AFFAIRS 
beple8lldto ..... : 


